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THE VICE-CHAIRMAN (SHRIMATI KAMLA 

SINHA): Is it the sense at the House that this 

Resolution should be carried over to the next 

Seasson? 

HON.  MEMBERS:    Yes. 

THE VICE-CHAIRMAN (SHRIMATI KAMLA 

SINHA): Okay. This will be done. 

STATEMENTS BY MINISTERS 

Price policy for Raw Jute for 1994-95 season 

THE MINISTER OF STATE IN THE 

MINISTRY OF AGRICULTURE (SHRI ARVIND 

NETAM): The Government of lndia has fixed the 

Minimum Support Price (MSP) for TD-5 grade of 

raw jute in Assam for 1994-95 season at Rs. 470 

per quintal. This marks an increase of Rs 20 per 

quintal over the price fixed for the 1993-94 season. 

The corresponding Minimum Support Prices of 

other varieties and grades of raw jute shall be fixed 

by the Jute Commissioner of India. Ministry of 

Textiles, in the light of normal market price 

differentials. 

The Jute Corporation of India (ICD will 

undertake price support operations in raw jute as 

and when required. Adequate funds will be 

provided in time to ICT to  perform  its   functions   

efficiently. 

The increase in Minimum Support Price is 

expected to encourage the farmers to invest more in 

jute cultivation and raise the  

production/productivity  of raw jute. 

THE VICE-CHARMAN (SHRIMATI KAMLA 

SINHA): Now. clarifications. I have some names in 

front of me. Mr. John F. Fernandes. Not here Mr. 

Satya Prakash Malaviya. Not here. Dr. Biplab 

Dasgupta. Not here. Mr. N. Giri Prasad. 

SHRI N. GIRI PRASAD (Andhra Pradesh): 

Madam Vice-Chairman, the statement made by the 

hon Minister on the price for jute is highly 

disappointing. I say this because the increase is only 

Rs. 20 per quintal over the price fixed for the 1993-

94 season. As everybody knows, the inflation rate is 

more than 10 per cent. 

Even if we take it as the basis for calculation, the 

Government should have increased it atleost by Rs. 

50. Why has the Government fixed it only at Rs. 

20? Just sometime before, the Minister for Civil 

Supplies was saying that they were increasing the 

price of agricultural produce at the rate of Rs. 55, 

but it seems this doesn't apply to raw jute. In my 

State, of course, there is a small area in the north 

coastal districts like Srikakulam where jute is grown 

but, as far as I understand, the per acre yield is very 

low and the price also is very low. In this 

background, in order to help the jute growers ,the 

Govemment must come forward to increase it at 

leas; by Rs. 50. Otherwise it will  not be 

remunerative. 

Madam, you please see the last paragraph of the 

statement: "The increase in Minimum Support Price 

is exepcted to encouarge the farmers to invest more 

in jute cultivation and raise the production/ 

productivity of raw jute." With this meagre increase 

of Rs. 20, can you expect to achieve this aim of 

encouraging the farmers to invest more ? On what 

basis can they invest? There should be some income 

to invest. There is no income. It does not give any 

income; it does not even neutralize the inflationary 

pressure Then how can they increase the 

production/productivity? So I request the Minister 

to consider raising the price at least to that level. 

I think, even after increasing the price, the 

Agriculture Ministry needs to consider whether it is 

not necessary to divert part of this cultivation to 

other remunerative crops. T am afraid, in spite of 

the best efforts being made in most of the places, 

jute cultivation is not proving to be remunerative. 

That is why they can advise or persuade the 

peasants, wherever they can grow alternative crops, 

to shift to some other crops, besides increasing the 

iute price a bit more. 

Thank  you. 
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The Jute Corporation of India will undertake price 

support operations in raw jute as and when 

required.  When? 

 

you allow the middlemen to procure it, compel the 

peasants to have distress sales. And now you are 

declaring an increase so that the middlemen will be 

†[ ] Transliteration in Arabic Script 
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benefited. Each and every year the Government 

and the jute growers are demanding that you 

declare the procurement price well in advance, so 

that they can procure directly from the small jute 

growers. 

You; should have a close liaison with the 

Panchayati Raj bodies in Bengal and in other parts 

so that 

[ ] Transliteration in Arabic Script. 
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Minimum support price of every variety and 

grade of raw jute shall be fixed by the JCI and the 

Ministry of Textiles in the light of the normal 

market price differentials. Why not in the light of 

the rate of inflation and the price of agricultural 

inputs? 

 

†[ ] Transliteration in Arabic Script. 
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THE VICE-CHAIRMAN (SHRIMATI KAMLA 

SINHA): Shri Somappa R. Bomai,   not  here. 

SHRI SARADA MOHANTY (Orissa): Madani, 

we are now going to grow different grades of jute 

within a month or two. If the Government doesno't 

fix the support price, then, farmers will not grow 

jute. There will be less jute production. I want to 

know whether the Government is going to fix the 

support price for other varieties of jute or not before 

June 
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SHRI    DIPANKAR      MUKHERJEE: 
What is the time? What is the calendar? 

 

SHRI SOM PAL: Madam Vice-Chairman, the 

rationale behind a fixed caten-dar for declaring or 

announcing the minimum support price is that the 

farmer should be able to decide the acreage to be 

allotted to the respective crop...   (Interruptions),.. 

SHRI MD.    SALIM;      Madam,    it is 

quite    obvious...        (Interruptions)... 

SHRI SOM PAL: That opportunity has already 

been missed. 

SHRI SOM PAL: Madam Vice-Chair-man, I 

wish to repeat the rationale: The rationale behind 

declaring or announcing the minimum support price 

is that the farmer should be allowed to allot his own 

acreage with reference to the prices for various 

crops and that should be done one month in 

advance before the sowing season starts. If this is 

so, it means that you have denied the farmer the 

opportunity to allocate a proper acreage to this crop 

and this shows the cavalier attitude of the 

Government towards   this   crop...    

(Interruptions)... 

SHRI ARVIND NETAM: Madam Vice-

Chairman, I say that there is a delay; I admit it. Due 

to procedural formalities there is a delay, but we are 

changing that system so that in future that calendar 

should be maintained. I assure that. 

SHRI SOM PAL: Next year onwards? 

SHRI ARVIND NETAM; Yes, yes. I assure the 

hon. Members and the hon. House that from next 

year or next season onwards, whatever the item 

may be,—not only jute—that calendar will be 

maintained. In every item, it will be maintained; 

that is my assurance. ... (Interruptions)... 

SHRI MD. SALIM: I asked a specific question. 

Though it does not come under his Ministry, it is 

linked with jute. What is the allocation or the buge-

tary support for JCI? 

SHRI ARVIND NETAM: I don't have the 

figures but I can supply them to the hon.   Member. 

SHRI SOM PAL: Madam Vice-Chairman, he 

has not given the figure of shrinking of acreage. 

Whether the acreage has shrunk or not, whether the 

production has gone down or not, whether the re-

search has been lacking or not. whether the 

procurement programme was paralysed or not—to 

all these things he has not replied. 

SHRI ARVIND NETAM: That information is 

not with me just now but that information I can 

supply to the hon.  Member. 

 

†[ ] Transliteration in Arabic Script. 
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THE VICE-CHAIRMAN (SHRIMATI 

KAMLA SINHA): We have another 

agenda before us. The hon. Railway 

Minister is going to make a suo motu 

statement.  

Accident at Unmanned Leved Crossing involving 

7208 Tangbhandra Express on South  Central 

Railway on 5-5-1994 

THE MINISTER OF RAILWAYS (SHRI C. K. 

JAFFER SHARIEF): Madam, with great anguish I 

have to again apprise the House—only the other 

day, I reported an earlier accident on which there 

was a discussion and there were clarifications—of 

an unfortunate mishap involving train No. 7208 

Mahbubnagar-Secunderabad Tungbhadra Express 

and a jeep at about 18.10 hrs. on 5.5.1994 on the 

Mahbubnagar-Secunderabad Broad Gauge Single 

Line section of South Central Railway. While the 

train was on its journey in the block section 

between Gollapalli and Balanagar stations and 

nearing the unmanned level crossing No. 39 at km. 

78/1, a jeep carrying a group of persons got hit by 

the train engine. Consequently, 13 persons 

travelling in the jeep, including five children, died 

and 3 others sustained injuries. The driver of the 

jeep was grievously hurt and was admitted in 

Mahbubnagar Civil Hospital alongwith another 

injured occupant of the jeep. One injured child is 

recovering in Jad-cherla Government Hospital. The 

train engine crew and passengers remained un-

affected . 

On receipt of the information about the accident, 

Medical Relief Train with a team of railway 

doctors was rushed to the site of accident from 

Secunderabad. Additional General Manager, Chief 

Safety Officer, South Central Railway, alongwith 

other senior officers and Additional Divisional 

Railway Manager, Hyderabad, proceeded to the 

site and later visited the hospitals. 

It is also to apprise the House that Divisional 

Safety Officer of Hyderabad Division was 

travelling on the locomotive of the train as a part of 

his inspection schedule,   Aoccrding     to     his    

report 

the ill fated jeep first slowed down and then in a 

quick action picked up speed resulting into a 

collision of the train engine and the rear portion of 

the jeep. Another jeep, which was closely following 

the first one, stopped well short of ths level 

crossing. 

The unmanned level crossing, whore the 

accident occurred, is on a straight track and serves 

a village unmetalled road. The level crossing is 

equipped with whistle boards for trains, speed 

breakers and stop boards for road users. The 

unobstructed visibility both for train and road users 

is over 1000 metres. 

Ex-gratia payment has been made to the next of 

kin of the identified dead and injured persons. An 

inquiry into the incident by a Committee of Senior 

Administrative Grade Officers has been ordered. 

All railway workers and I express our deep 

condolences to the families who lost their relatives 

in this unfortunate incident 
and also express sincere  sympathies   to 

the injured. 

I trust the House will join me in ex-tending 

heartfelt condolences to the bereaved families. 

DR. ALLADI P. RAJKUMAR (Andhra 

Pradesh): This has happened in my State, I raised 

this point this morning during Special Mentions. 

THE VICE-CHAIRMAN (SHRIMATI KAMLA 

SINHA): Do you want to seek clarifications? 

DR. P. ALLADI RAJKUMAR: Yet, Madam. 

THE VICE-CHAIRMAN (SHRIMATI KAMLA 

SINHA):, Okay. 

DR. ALLADI P. RAJKUMAR: Madam, these 

crocodile tears will not console the poor, mnocent 

families who lost their dear ones I,.once again, 

earnestly .appeal, to the hon. Minister to visit the 

sits because within70 hours two incidents occurred 

and nearly 50 people lost their 


